4851 Motion for DECEMBER 14, 1959

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). A Control
Room was established in the Parlia-
ment Street Police Station op the 27th
November, 1959 and has started doing
useful work.

(¢) No extra expenditure has been
incurred as the staff has been found
by internal adjustment within the
Delhi Police.

Surrender of Arms and Ammunition

1404. Shri L. Achaw Singh: Will
the Minister of Home Affairs be
state:

(a) whether it ig a fact that there
has been a large gurrender of arms
and ammunition from Moreh in Mani-
pur; and

(b) if so, the number gnd nature of
such arms?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). A state-
ment showing the quantity and
nature of arms and ammunition
recently recovered from Moreh in
Manipur is placed cn the Table of
the House. [See Appendix III,
annexure No. 26.)

12 hrs.
MOTION FOR ADJOURNMENT

ExPLOSION IN HYDERABAD

Mr. Speaker: 1 have received notice
of an adjournment motion from Shri
S. M. Banerjee: Serious explosion
caused by gun powder in the densely
populated Begum Bazar, Hyderabad,
on 13th of December, resulting in the
death of seven persons and injury to
15 persons. That is the news that
appeared in the papers. Hon. Mem-
berg want to know what the responsi-
bility of the Centre is and what that
isdue to. We had a similar explosion
in Asansol also.

The Deputy Minister of Works,
Heusing and Supply (Shri Anil K,

Adjournment 48342

Chanda): 1 regret to inform that
yesterday there was a serious explo-
sion in the city of Hyderabad costing
several lives.

Shri 8. M. Banerjee (Kanpur): What
several lives?

Shri Anil K. Chanda: I am read~
ing the statement, Sir.

The Chief Secretary to the Govern-
ment of Andhra Pradesh, the Chief
Inspector of Explosives, Nagpur, and
the Inspector of Explosives, Madras,
as well as the District Magistrate and
the Superintendent of Police, Hydera~
bad were contracted on phone today
to obtain information regarding the
explosion that took place in Begum
Bazaar, Hyderabad city, on Sunday,
the 13th December, 1959.

It was reported by the District
Magistrate that an explosion took
place about 8 AM. in an old two-
storeyed building as a result of which
the building cracked and collapsed.
The police rushed to the spot imme-
diately along with the fire brigade
and from the debris, 5 dead bodies
were taken out. The five killed were
two women, two men and one child.
Seventeen persons were injured by
the accident who were rushed to the
hospital. The Commissioner of Police
has informed the Chief Inspector of
Explosives on phone that the injuries
are not very serious. Parts of the
building which were in a precarious
condition and about to collapse were
pulled down and the debris is being
cleared under the direction of the
District authorities. The preliminary
enquiries made by the Commissioner
of Police show that 9 families were
residing in this building. The precise
cause of the explosion has not yet
been ascertained. Thig will be looked
into by the Inspector of Explosives as
soon as he reaches Hyderabad, A
wireless message was received by the
Inspector of Explosives, Madras, in
the afternoon of 13th December. The
Inspector of Explosives is leaving for
Hyderabad by plane gt 11 AM. today
and will be reaching Hyderabad this
afternoon. The Chief Inspector of
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Explosives is also leaving Nagpur by
train this evening and will be reach-
ing Hyderabad tomorrow morning.

According to the Commissioner of
Police, a resident of the building was
apparently trying to break open a
fuse or detenator (usually wused for
exploding shells) in order to sell the
metal (usually copper) in the bazaar.
The fuse contains usually high ex-
plosives which can explode by mere
friction alone. It is surmised at this
stage that probably the explosion
took place as a result of friction while
the metal portion was being broken
open. The person alleged to have been
tampering with the fuse is reported to
have been killed in the explosion.

A fuller report is expected to be
received soon when it will be decided
whether a more formal enquiry under
Section 9A of the Explosives Act is
required to be held. The information
so far received indicates that the
detonator was possessed by the person
concerned unauthorisedly.

8hri Joachim Alva (Kanara): 1
Just want to know from the hon.
Minister this. Are we strictly enforc-
g the elementary rules of the Ex-
plosives Act? These accidents are
occurring in Calcutta and Hyderabad.
Are the Inspectors going about doing
their duty and enquiring into the
causes why these lapses are not
checked and why do they not check
violations of the elementary rules?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): In answer
1o that, I would like to say that the
staff of the Chief Inspector of Explo-
sives is doing its part of the duty.
For much of the information in regard
to ‘these matters, we have to depend
naturally on the police authorities of
the States concerned. We geek help
from them, we receive information
from them and our Inspectors act on
that basis. The organisation of the
Chief Inspector of Explosives is a
comparatively small one. In Hydera-
bad, I do not think we have got an
Inspector. The person who ig in
Madrag will have to attend to that

part of the work at Hyderabad. What
I am trying to point out is, we have
to depend to a large extent on the
police also in regard to this matter.

Shri Tridib Kumar Chaudhuri
(Berampore): May I know if there is
any Central Government dump of
explosives and how the responsibility
of the Central Government comes in?

S8hri Anil K. Chanda: Could he
repeat the question?

Mr. Speaker: How is the Central
Government responsible for this?
What is the part played by the Central
Government in the management and
supervision of this?

Shri Anif K. Chanda: So far ag the
Explosives Act is concerned, it is
under the control of the Works,
Housing and Supply Ministry of the
Government of India. We have not
got the details at this moment. We
do not know how far we come into
the picture. ‘

Shri 8. M. Banerjee: According to
the statement of the hon. Minister,
some shells were purchased by some-
body. If that is correct, they might
have been purchased from some store.
1 want to know whether this will also
be enquired into and whether the
other shells which are kept in that
place are properly examined. The
others may also explode. The second
point is this. Now that explosion are
occurring more in the country, either
an Assistant Inspector or Deputy
Inspector should be there. Otherwise,
every time, the Chief Inspector has
to rush and it takes three days te
enquire into the matter.

Shri Anfl K. Chanda: I nowhere
stateq that it was purchased in the
market or something like that I
said, apparently the person was try-
ing to break it open in order to sell
the metal in the bazaar. ,

Shri 8. M. Banerjee: Probably this
wag purchased in some store. Other-
wise, why should he break open? He
wanted to sell it in the form of scrap.
The real thing ig, it must have con-
tained gun powder.
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S Anil K. Ghlandx: At thik stage,
weé have no information ag to how he
came into possession of this dwtonator.

Shri Braj Raj Singh (Firozabad):
May 1 know why the Chief Inspector
at Nagpur did not give top priority
to this and proceed to Hyderabad?
He has said that he will be proceed-
ing this evening reaching there next
morning. Why did he not give top
priority to this?

Shri Anil K. Chanda: Hyderabad
comes under the jurisdiction of the
Inspector of Explosives, Madras. He
is proceeding this morning and by now
possibly, he is there.

Mr. Speaker: In view of the hon.
Minister’s statement, I am not giving
my consent to the adjournment
motion. Now, Papers to be laid on
the Table: Shri Morarji Desai.

Shri Hem Barua (Gauhati): I seek
& clarification from you, Sir. There
wag an adjournment motion given by
me, Even the statement that you
heve made here, it is very difficult for
me to understand. How you gauge
the importance of an adjournment
rotion. I said that there was refer-
rence to thig in the Assam Assembly
by Shri K. P. Tripathi, Minister of
Labour and Industries to the effect
that there were attempts at derailing
& train carrying army personel in a
pince near Tezpur. There are fifth
columnist activities going on in that
frontier State. Air space violations
m tiken place hot once, nor twice,
U!h thrice s¥tér the becupation of
Fonglh. Sésondly, thete is a very
mibtle propaganda going oh to the
efféct 1hist we do fot have srms
defend our coun!ry and then to thié
effect that a land
v!mzoloids md &na is & land of
ﬁ!goloiﬂs All sorts of propaganda
apé goihg on ‘l'lwn@ncttunpha!
3 wu !’é!ﬂr

of Detember. Tou say, it miay B
important othervwise, but it is not M
urgent a matter to warrant intserip-
tion of the business of the House 1
would ask you very humbly to tell us-
how you gauge the importance of a
subject?

Mr. Speaker: I am not bound t¢!
answer all that. Hon. Member mwy
feel it js important. I &o not fewf
it important for an adjournmest
motion. There ig attempt at dersil-
ment; no derailment has tdken plsce;
no casualty. Therefore, hon. Members
may put a question or ask for a state-
ment on the floor of the House. Did
I say at any time that if the hed.
Minister does not accept g short notice
question, I will disallow it? Han.
Members know full well that even
when short notice questions are Rot
accepted, I never disallow those ques-
tions. I bring them as long notice
questions. I am trying to help every
hon. Member %0 elicit as much infor-
mation as possible. The only differ-
ence is this. The hon. Member thinks,
here and now this matter ought to
be taken up. Cannot I have a differ-
ent view that this could be taken up
on the floor of the House by a ques-
tion? That is all the difference. 1
am not minimising the thing at all.
I do not want the hon. Member o
wait till a derailment takes plaee.

Shri Hem Barpa: You know, oa
mest occasions, they are disallowed.

Mr. Speaker: I must tell hon. Mem-
bers about short notice questions ajf
even on the day on which the H
commences, short notice questions
come in. We originally thought that
it it ig not possible t give 10 days’
nptice, at the claie of & session, shoet
notice questions are allowed, becsiibe
you cannot give 10 days notice gad
the _pession  will cloge. At "

short notice guaitlons
wed ot yrgent matters
il ot walt for long motice,
dxort notleé question js bBecommg
Testtite. Hon. ‘lm
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bhave their own views. I can have
,my own view also. Therefore, if they
insist upon asking how do I judge, on
what ground, this is the ground. I
can only say that the hon. Member
could have waited and if he had put
in a short notice question, I would
have allowed a short notice answer
as quickly as possible because there
is not sufficient time and we close on
the 22nd. I am alive to the serious-
ness of it.

Shri Hem Barua: This is an ad-
journment motion, and you have
admitted yourself that this is an
emergent thing.

Mr. Speaker: No.

Shri Hem Barua: If it had happen-
ed on the 16th November, possibly
there could have been a short notice
question, and the time-limit of ten
days could have been adhered to.

Mr. Speaker: No, no. Hon. Mem-
ber may put down a question.

Shri Braj Raj Singh: Regarding
my adjournment motion aboui the
violation of air space in NEFA and
in the Kamrup District of Assam, you
have been pleased to write to me that
a calling attention notice on a similar
subject has already been received.
May I submit with regard to that
that an adjournment motion must
always get priority in such affairs?
Because a calling attention notice has
béen received and perhaps admitted,
my adjournment motion on the viola-
tion of air space in NEFA and in

Kamrup District of Assam has not

been allowed. ‘
Mr. Speaker: True. The hon.v’

Member krows full well that an

adjournment motion will be admitted
only if there is urgency. If some
other person came two days earlier
and tabled a short notice question or
gyen a calling attention notice, the

ncy of this disappears. He must
, come at the earliest possible
moment, before any other persons

tomes. If some other person had./
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I would say there is no urgency.

Shri Braj Raj Singh: The calling
attention notice admitted by you is
about the entire violation of the air
space. Thig is something else.

Mr. Speaker: So far as these
matters are concerned, I hold a differ-
ent opinion. Hon. Members are under
the impression that adjournment
motions are the normal rule for bring-
ing up matters before the House; 1
am not. Adjournment motions are
of a serious nature. We are losing
touch with respect to this matter. We
do not realise the importance of
adjournment motions. An adjourn-
ment motion should be tabled only in
exceptional cases where the Govern-
ment is at fault on a serious matter.
If the adjournment motion is carried,
the Government will have to quit
and put the Opposition in its seat.
Or, it may be raised in respect of
other very serious matters with res-
pect to which very important action
has to be taken immediately. Other-
wise, an adjournment motion seems to
be an ordinary question
when I disallow, every hon. Member

thinks it is his right to get up and’

spend away the time of the House. I
am really surprised. I have been
saying again and again that this
ought not to be the attitude of the
hon. Members regarding adjournment
motions. In regard to very
matters I have no objection.

Shri Hem Barua: On this air space

violation, 1 submitted a short notice:
but you have:

question on Saturday,
allowed a calling attention motion,
but a short notice question is always
better than a calling attention motion.
Scope for the short notice question
was prevented.

Mr. Speaker: It is for me to decide.
Short notice may or may not be
accepted by the Minister. -1 have no
contrel over short notice questions.
Calling attention I can allow by my-
self.
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already come a couple of days earlier,.

itself, and’
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I must have disallowed theV
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[Mr. Speaker]

calling attention motion also. That

is what the hon. Member wants me
to do.

Shri P. C. Borooah (Sibsagar): I
‘have already submitted a calling
attention motions on the subjects 1
request that both may be admitted.

Mr. Speaker: I may not admit.

«t stwrw Fre wredr (qEriT)
weyer AP, 7 X TEHETE WX 795
fagataarert ¥ avary ¥ o T S
fear & gt o= ¥ qav gTd g§ &
fom@ 5 Feor S AW H qg A aga
e R R frafaee w
& &Y 17 § oI THET AT A F
AR W frafraaai e ST g gy
A% £ gg 7l {5 43 faag o=
Y T T 7Y FAE ga -
faat & T ox Wi gan frafaaaai
9T HY IHFT XA R T3977 79T 78 weq=r
uraws ¢ 5 1o fagg o gy A=
favar v

Mr. Speaker: 1 have disallowed the
adjournment motion. This relates to
the Allahabad Universily being closed
sine die, An adjournment motion
sas been tabled. I have disallowed it
on the ground that the University is
being run under a statute of the State
Government. This Government has
absolute.y no control over that.

Shrl 8. M. Banerjee: The University
-Grants Commission is there.

Mr. Speaker: They may give money,
but they seem to have no control over
that, but all the same I would like to
ask the hon. Minister independently
.of the adjournment motion a question.
There seems to be an epidemic sprea-
ding to all these Universities. One
after the other is being closed. There
is a separate Ministry here. Though
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under the Constitution, Education and
Health are Siate subjects, we are
spending much more than even an in-
dividual State does, but so far as the
responsibility is concerned, we say
we have nothing to do with it. I am
also following it. Therefore, though
I have disallowed the motion, I would
like to know what exactly the position
is? We have no control at all over it.
This seems to be catching. Students
after students are striking. Have we
no control when we give them money?
Or, let them manage it themselves., I
wanted to put that question.

About six months ago I requested
the various Ministers here to tell me,
wherever they have something to do
with a State svhject, what their juris-
diction is and what the State's juris-
diction is. I have been sending re-
minders after reminders. Every day
I have to decide whether a case should
come up before the House or nm
If 1 take one view, the hon. Ministers
say I have taken that view wrongly.
Hon. Members also say that I have
not taken the view correctly. There-
fore I would urge upon the Ministers
to tell me, wherever they have some-
thing to do with State subjects, what
their jurisdiction is, how far I can
allow and admit an adjournment
motion or a calling attention notice or
anything, so that I may be clear in my
own mind.

What is the attitude of the hon,
Minister? Has he nothing to do with
this at all?

The Minister of Education (Dr, K.
L. Shrimali): I have not yet spoken.

As far as these two universities are
concerned, Allahabad and Lucknow,
as you are fully aware......

An Hon. Member: And Mysore..

Dr. K. L. Shrimalt:. . .... the Shtt
Government is entirely responsiblé
for their administration. They hawe
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been created by an Act of the State
Legislature, and the Central Govern-
ment has no jurisdiction over these
universities,

The question was raised with regard
to giving grants by the University
Grants Commission.

Shri Braj Raj Bingh: Of course.

Dr. K. L. Shrimali: It is true that
that the Commission does give grants
to all the universities for certain speci-
fic purposes, but neither the Uni-
versity Grants Commission nor the
Government of India have any con-
trol, direct or indirect, over the ad-
ministration of the universities.
Therefore, I should like to submit most
respectfully that these subjects cannot
be discussed in this House.

PAPERS LAID ON THE TABLE

ReporTs OF GOVERNORS oF IMF, IBRD
ANnD 1. F. C.

The Minister of Finance {Shri
Morarj}i Desai): I beg to lay on the
Table a copy of the Report of the
Indian Delegation to the 14th Annual
Meeting of the Boards of Governors
of the International Monetary Fund
and International Bank for Recon-
struction and Development and the
3rd Annual Meeting of the Board of
Governors of the International Finance
Corporation. {Placed in Library. See
No, L.T-1785/59.]

RePORT OF TARIFF COMMISSION

The Parliamentary Secretary to the
Minister of Steel, Mines and  Fuel
(Shri Gajendra Prasad Sinha): On be-
half of Sardar Swaran Singh, I beg
to lay on the Table, under sub-section
(2) of Section 18 of the Tariff Com-
mission Act, 1951, a copy of each of
the following papers:—

(i) Report (1958) of the Tarift

Compmission on the revision
of fair retention prices, ex-

310 (Ai) L.S.D.—4.

works, of Pig Iron produced
by the Indian Iron and Steel
Company Limited.

(ii) Letter No. 63(8)-TR/58, dated
the 18th July, 1958 from the
Ministry of Commerce and
Industry to the Tariff Com-
mission regarding revision of
price of Pig Iron produced by
the Tata Iron and Steel Com-
pany Limited.

(iii) Letter No. TC/ID/P-2, dated
the 14th November, 1958 from
the Tariff Commission to the
Ministry of Commerce and
Industry regarding revision of
price of Pig Iron produced by
the Tata Iron and Steel Com-
pany Limited.

(iv) Government Resolution No.
SC(A)-2(217)/57, dated the
S$th November, 1059.

~—

(v) Statement explaining the re-
asons why a copy each of the
documents at (i) and (iv)
above could not be laid on
the Table within the period
prescribed in the said sub-
section. [Placed in Library.
See No. LT/1786/59.]

AMENDMENTS TO INDIAN ADMINISTRA-
TIVE SERVICE (PAY) RULES

The Minister of State in the Ministry
of Home Affairs (Shri Datar): I
beg to lay on the Table, under sub-
section (2) of Section 3 of the All
India Services Act, 1951, a copy of
Notification No. G.S.R. 1291, dated
the 28th November, 1959 making cer-
tain amendments to Scheduwle III to
the Indian Administrative Service
(Pay) Rules, 1954, {Placed in Library.
See No. LT-178759.]

NOTIFICATIONS ISSUED UNDER MADRAS
CULTIVATING TENANTS (PAYMENT OF
Fam ReENT) AcT

Shri Datar: I beg to lay on the Table,
under sub-section (3) of Section 17
of the Madras Cultivating Tenants
(Payment of Fair Rent) Act, 1956





